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Financial Express (All India Edition)- English Language
Financial Express (Ahmedabad Edition)- Gujarati Language

FORN A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
BAKERY AND CONFECTIONERY PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of the corporate debtor Surya Bakery and Confectionery Private Limited
2. | Date of incorporation of the 28.06.2007

corporate debtor
3. | Authority under which the corporate ROC Ahmedabad
debtor is incorporated / registered
4, | Corporate Identity Number / Limited U15410GJ2007PTC051227
Liability Identification Number of the

corporate debtor
5. | Address of the regjstered office and 24-312, GHB COLONY, 077 Padra Police Lines,
principal office (if any) of the Akota, Vadodara - 390020, Gujarat.
corporate debtor
6. | Insolvency commencement date of the | 31.08.2026
corporate debtor
7. | Estimated date of closure of the 27.02.2027

insolvency resolution process
8. | Name and regjstration number of the Chirag Rajendrakumar Shah

insolvency professional acting as (IBBI/IPA-001/IP-P01169/2018-2019/11837)
interim resolution professional
9. | Address and e-mail of the 208, Ratnaraj Spring, Beside Navnirman Bank,
interim resolution professional, Opp. HDFC Bank House, Navrangpura,
as regjstered with the Board Ahmadabad, Gujarat, 380009
Emall ID: chirag im@gmail.com
10.| Address and e-mail to be used for 208, Ratnaraj Spring, Beside Navnirman Bank,
comrespondence with the Opp. HDFC Bank House, Navrangpura,
interim resolution professional Anmadabad, Gujarat, 380009
Email 1D: cip.shcl@gmail.com
11.| Last date for submission of claims 14.09.2026
12.| Classes of creditors, if any, under Not Applicable

clause (b) of sub-section (6A) of section
21, ascertained by the interim
resolution professional

13.| Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(three names for each class)

14.| (a) Relevant Forms and Weblink: wwwi.ibbi.gov.in/downloadform.htm
(b) Details of authorized representatives | NA

are available at:
Notice is hereby given that the National Company Law Tribunal, Ahmedabad Court-2 has
ordered the commencement of a corporate insolvency resolution process of the Surya
Bakery and Confectionery Private Limited on 31.08.2026.

The creditors of Surya Bakery and Confectionery Private Limited, are hereby called upon
to submit their claims with proof on or before 14.09.2026 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class in Form CA- Not
Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 03.09.2026 Sd/-
Place: Ahmedabad Chirag Rajendrakumar Shah
Interim Resolution Professional of

Surya Bakery and Confectionery Private Limited
IBBI/IPA-001/IP-P01169/2018-19/11837
AFA No. AA1/11837/02/311225/108686 Valid Upto: 31st December, 2026




THURSDAY, SEPTEMBER 3, 2026

FINKURVE FINANCIAL SERVICES LIMITED

(CIN: L65990MH1984PLC032403)

Regd. Office: Unit no.1, Trade Garden, 1 Floor, Building no. A,
Kamala Mills Compound, Lower Parel, Delisle Road, Mumbai 400013
Tel No.: 022-4244 1200; Email id: finkurvefinancial@gmail.com;
Website: www.arvog.com
NOTICE OF 42" ANNUAL GENERAL MEETING
The Ministry of Corporate Affairs {“MCA”) vide its General Circular
No. 03/2025 dated September 22, 2025, read with its earlier circulars,
including General Circular No. 09/2024 dated September 19, 2024
(collectively referred to as “MCA Circulars”) and the circulars issued
from time to time by Securities and Exchange Board of India {*SEBI’)
(collectively referred to as ‘SEBI Circulars’) permitted holding of the
Annual General Meeting (‘AGM’) through Video Conference {'VC’) /
Other Audio Visual Means {{OAVM’), without the physical presence of
the Members at a common venue. In compliance with the provisions
of the Companies Act, 2013 (‘the Act’) and the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 {'SEBI Listing
Regulations’), the MCA Circulars and the SEBI Circulars, the 42nd
Annual General Meeting (‘AGM’) of the Shareholders of ‘Finkurve
Financial Services Limited’ will be held on Wednesday, September 30,
2026, at 3.00 p.m. Indian Standard Time (IST) through Video
Conferencing (‘VC’) / Other Audio-Visual Means (‘OAVM’) to transact
the businesses as set out in the Notice convening the AGM which will

be circulated to the Members.
In compliance with the above circulars, electronic copies of the Notice
of the AGM and Annual Report 2025-26, will be sent to all Shareholders
on or before September 5, 2026, by sending emails to the Shareholders
who have registered their email IDs with the Company/Depository
Participant(s) (‘DP’). Shareholders holding shares in dematerialized
mode, are requested to register their email address and mobile numbers
with their relevant depositories through their depository participants
and Shareholders holding shares in physical mode are requested to
furnish details to the Company’s Registrar and Share Transfer Agent
(“RTA”) i.e. MUFG Intime India Private Limited (Formerly known as
Link intime India Private Limited). The notice of the 42" AGM and
Annual Report 2025-26 will also be made available on the website of
the Company at www.arvog.com and on the website of BSE Limited
i.e., www.bseindia.com and on the website of National Securities
Depository Limited (‘NSDL’) at www.evoting.nsdl.com.
The Company is pleased to provide its Shareholders the facility to
exercise their Right to Vote by electronic means and the business
may be transacted through E-Voting services provided by National
Securities Depository Limited (NSDL). Additionally, the Company is
providing the facility of voting through E-Voting system during the
AGM. Detailed procedure for joining the AGM and E-Voting will be
provided in the Notice of the AGM. Shareholders attending the AGM
through VC/OAVM will be counted for the purpose of reckoning the
quorum under Section 103 of the Companies Act, 2013.
By order of the Board of Directors
For Finkurve Financial Services Limited
Sd/-
Ketan Kothari
Chairman
(DIN: 00230725)

Place: Mumbai
Date: 03/09/2026

INNOVA CAPTAB LIMITED

CIN: L24246MH2005PLC 150371 | n
Registered Office: 1513, 15" Floor, Satra Plaza,

CHS Lid. Plot No, 19 & 20, Sector-190, Vashi,

Mavi Mumbai-400703, Maharashira, India

Phone: +91 22 6794 4000; Website: hitpsfwww.innovacaptab,
com; Mall: investorsi@innovacaptab.com

NOTICE OF 22% ANMUAL GENERAL MEETING OF THE
COMPANY AND E-VOTING INFORMATION

NOTICE is hersby given thal 22™ Annual General Meeling
(*AGM") of Innova Captab Limiled ("Company”) i5 scheduled to
ba held through Video Conferencing (*WC") / Other Audio Visual
Means ("OAVM") facility on Wednesday, 30" September, 2026
at 11:00 A.M (IST), in compliance with applicable provisions
of the Companies Act, 2013 and the Rules thereunder (“the
Act”), and Securities and Exchange Board of India (Listing
Obligations and Disclosure Raguiremeants) Regulations, 2015
(“Listing Regulations™), as amendad from time to time, read with
applicable circulars issued by the Ministry of Corporate Affairs
{"MCA Circulars”) and the Securities and Exchange Board of India
(“SEBI"), o transact the business set forth in the Notice convening
the AGM ("Naotica™).

In compliance with the MCA Circulars and the SEB| Circulars,
Motice of AGM and the Integrated Annual Report for FY 2025-26
will be sent only electronically, in due course, to those Members
whose e-mail addresses are registered with the Company or the
Reagistrar and Share Transfer Agent (‘RTA’), NSDL Database
Management Limited or their respective Depositories Participants
(‘DP’) and a letter to those shareholders whose e-mail |1Ds are
not registered with Company/ DPs/ Depositories’ RTA, providing
the web link including the exact path from where the Annual Repor
can be accessed, The AGM Motice and the Annual Report will also
be available on website of the Company al www.innovacaptab,
com. on website of the Stock Exchanges viz. BSE Limited at
www. bseindia,com and National Stock Exchange of India Limited
at www.nseindia.com and on website of e-voling agency viz.
Mational Securities Depository Limited ("NSDL") at www.evoting.
nsdl.com. Detailed procedura’ instructions for attending AGM,
manner of casting vote through remote e-voting or through a-voting
at the AGM will form part of the Notica.

Revision of Financial Statements

Members are further informed that the Company had identified
certain inadverient errors in the previously published/filed financial
staterment(s) for the financial year ended 31% March, 2026. Upon
identification, the Company undertook a detailed review and has
accordingly revised the said financial statements in accordance
with the applicable provisions of the Companies Act, 2013, the
Accounting Standards, and the Listing Regulations as amended.
Members are requested to lake the revised financial stalements
into consideration for all purposes, including at the ensuing AGM.
Accordingly, the revised financial results, along with details of
the rectifications and thair impact, have been submitled 1o the
Stock Exchanges and are available on the Company’s websilte al

' and on the websiles of BSE Limited and
Mational Stock Exchange of India Limited.

The remote e-voting facility will be available during the following
voling period;

Commencemaent of remote e-voting: Sunday, 27" September
2026 at 09:00 A.M. (IST)

End of remote e-voting: Tuesday, 29" September 2026 at 05:00
P.M. (IST)

A person whose name is recorded In the Register of Members |/
Beneficial Owners as on record date (cut-off date) i.e. Wednesday,
23 September 2026, may cast their vote electronically.

Members of the Company who have not registered their email
addresses/ Bank Mandates can register the same as per the
following procedure:

Physical Register/ update the details in prescribed form 1SR-1
Holding and other relevant forms with Company's RTA, alang
with requisite documents. Pursuant to SEBI Circular
MNo. SEBI HO, MIRSD-PoD-1/P/CIR! 2023/37 dated
16" March 2023, the Company has uploaded all the
relevant forms on its website to update the KYC details
of shareholders. The Investor Service Reguest Form
can be downloaded from website of the Company at:
https:[fwww.innovacaptab. comlinvestor-Resources.

php
Members who are holding shares in physical form or
who have not registered their email address with the
Company!/ Depository or any person who acquires
shares of the Company and becomes a Member of
the Company after the Mofice has been sent by the
Company, and holds shares as of the cut-off date
i.e. Wednesday, 23" Saeptember 2026, may obtain
the User ID and password by sending a request al
avoting.nsdl.com or iny i ;

per the process advised by your respective Depository

Holdi
olding Participant.

Manner of casting vote through e-voting and attending the
AGM:

i} Members will have an opportunity to cast their vote for the
business as zet forth in the notice through remote e-vofing
system as well as through e-voting during the AGHM.

i} The Login credentials for casting the votes through ae-voling
shall be mada available to the Members through email after
successful registenng of their email addresses in the manner
provided above

ity The same login credentials may also be used for attending the
AGM through VC/OAVM.

v} The detailed procedure for casting the vaotes through e-voting
shall be provided in the Motice. The details will also be available
on the websile of the Company at wew.innovacapiab.com and
on the website of NSDL at www.evoting:nsdl.com.

The Members are requested to carefully read all the Notes set out
in tha Notice and in particular, instructions for joining and attending
the: AGM through VC/OAVYM, manner of casting vote through
Remote e-voling and E-voling during the AGM.
For Innova Captab Limited
Sdi-
MNeeharika Shukla
Company Secretary and
Compliance Officer

Place : Panchkula
Date :03™ September 2026

e’

Thee: Porevesr Of Kncasteciae

RUDRABHISHEK ENTERPRISES LIMITED

CIN: L74899DL1992PLC050142
Regd. Office: 820, ANTRIKSHA BHAWAN, 22, K.G. MARG, NEW DELHI-110001
Tel: (011) - 011-41069500, 43509305, 43513857 Fax: 011-23738974
E-Mail: secretarial@replurbanplanners.com; Website: www.repl.global

NOTICE

Notice is hereby given that 34" Annual General Meeting (the AGM) of the Company will be
convened on Thursday, September 24th ,2026, at 02:00 PM through video conferencing(VC)/
other audio visual means(OAVM), in compliance with all the applicable provisions of the

Companies Act, 2013 and the Rules made there-under and the Securities and Exchange Board

of India(“SEBI”) (Listing Obligations and Disclosure Requirements) Regulations, 2015 to

transact the following businesses, set out in the Notice of the 34™ AGM without the physical
presence of the members at a common venue.

Members can attend and participate in the AGM through VC/OAVM facility only. The proceeding

of the AGM is deemed to be conducted at the Registered Office of the Company situated at

820, Antriksh Bhawan ,22 K.G Marg, New Delhi-110001. The instruction for joining the AGM will

be provided in the Notice of the AGM.

In terms of provisions of Section 91 of the Companies Act, 2013, the Register of Members and

Share Transfer Book of the Company will remain closed from 18" September 2026 to 24

September 2026 (Both days inclusive) for the purpose of AGM.

The AGM Notice & Annual Report has been sent through electronic mode to the members

whose email IDs are available in the Company’s records on 28" August 2026.

The Notice as well as Annual Report is also available and can be downloaded from the

Company’s website www.repl.global as well from the website of National Stock Exchange

www.nseindia.com.

All the members are informed that-

a) The Ordinary Business(s) as set out in the notice of the 34" AGM will be transacted
through voting by electronic means:

b) The remote e-voting shall commence on Monday 21¢t September 2026 (09:00 am) IST.

c¢) The remote e-voting shall end on Wednesday, 23 September 2026 (05:00 pm) IST.

d) Please note that e-voting shall not be allowed beyond the said date and time.

e) Any person who becomes member of the company after dissemination of the notice of
the AGM and holding shares as on the cut-off date may obtain the User- ID and password
by sending a request at helpdesk.evoting@cdslindia.com or
secretarial@replurbanplanners.com. However, if the person is already registered with
CDSL for remote e-voting then existing user ID and Password can be used for casting vote.
Members may note that:

i)  The remote e-voting module shall be disabled by CDSL after the aforesaid date and time
for voting and once the vote on a resolution is cast by the member, the member shall not
be allowed to change it subsequently.

ii)  The members who have cast their vote by remote e-voting prior to the AGM may participate
in the 34" AGM through VC/OAVM facility but shall not be entitled to caste their vote again
through the e-voting system during the AGM.

iii) the members participating in the AGM and who had not caste their vote through remote
e-voting system shall be entitled to cast their vote through e-Voting system during the
AGM.

iv) A person whose name appears in the register of members/beneficial owners as on cut-
off date i.e. 18" September 2026 only shall be entitled to avail the facility of remote e-
voting as well as voting at the meeting.

f) Process for those shareholders whose email ids are not registered with the depositories
for procuring user id and password and registration of e mail ids for e-voting for the
resolutions set out in this notice:

i) Incase shares are held in physical mode please provide Folio No., Name of shareholder,
scanned copy of the share certificate (front and back), PAN (self attested scanned copy
of PAN card), AADHAR (self attested scanned copy of Aadhar Card) by email to
investors@skyllinerta.com.

ii) Incase shares are held in demat mode, please provide DPID-CLID(16 digit DPID+ CLID
or 16 digit beneficiary ID), Name, client master or copy of Consolidated Account statement,
PAN(self attested scanned copy of PAN card), AADHAR(self attested scanned copy of
Aadhar Card) to investors@skylinerta.com.

g) Please visit http://www.evotingindia.com to caste your vote through e-voting system. The
manner of voting remotely (“remote e-voting”) by members holding shares in dematerialized
mode, physical mode and for members who have not registered their email addresses
has been provided in the Notice of the AGM. The details will also be available on the
website of the Company at www.repl.global and on the website of CDSL at http://
www.evotingindia.com. The facility for voting through electronic voting system will also
be made available at the AGM (“Zoom App Link”) and Members attending the AGM who
have not cast their vote(s) by remote e-voting will be able to vote at the AGM through Zoom
Link. The login credentials for casting votes through e-voting shall be made available
to the members through email. Members who do not receive email or whose email
addresses are not registered with the Company / Depository Participant(s), may generate
login credentials by following instructions given in the Notes to Notice of AGM. The
same login credentials may also be used for attending the AGM through VC / OAVM.

As there is no final dividend, disclosure regarding submission of dividend mandate is not

required. Member may request to the Company for a duplicate Annual Report, if so required.

Any query or grievances in relation to e-voting at AGM including remote e- voting can be

addressed to Mr. Nilesh Kumar Jain, Chief Financial Officer (CFQ) at

secretarial@replurbanplanners.com.

For Rudrabhishek Enterprises Limited

Sd/-

Pradeep Misra

Chairman & Managing Director
(DIN- 01386739)

Place: New Delhi
Date: 2" September 2026

YAAP DIGITAL LIMITED
sfoernerly kriown as Yaap Digital Private Limited)
CIN: L7£9000H2016PLC2 T4 904
Reqistered Office: 802, Bth Fioar, Signature by Lotus, Veera Desai Road, Andheri West
, Mumbszi- 400053, Maharashira, India
Email- investoriyaap in, Tel; 022-50508091, Websita: www vasp in
11th (ELEVENTH) ANNUAL GENERAL MEETING (AGM) OF THE COMPANY
The Members are hereby informed that the 11th (Eleventh) Annual General Meeting
1"AGM") of the Members of YAAR DIGITAL LIMITED (formarly known as Yaag Digilal
Private Limited] ("the Company™) will be hekt on Tuesday, September 23, 2026 at 02:00 PM,
(13T through Yideo Conferencing (TWC W Oiher Awdio Visual Means COAVMT), to fransact
fhe businesses as sel oul in the Nobice convenmg the AGM, in compliarse with the
applicablk provigions of the Companies Act, 2013, read with the appicable Genaral Circulars
issUed by the Minsstry of Corporate Affairs 'WMCA", including General Gircular Mo, 032023
dated September 22, 2025, and other relevand circulars issued in this regard, &nd the applicable
cingulars issued by the Securities and Exchange Bogard of India ("ZEBI) in this regand.
Elecironic copies of the AGM Notice and Annual Report of the Company for the financial
year 2025-26 will be sant electanically to those Members whose e-mail addresses are
ragisterad with the Company/Feqgistrar and Share Transfer Agent "RTA", Mis. MUFG
Infime India.Private Limsed, andfor with thedr respective Deposifory Paricipant TP} as
per the records available with the CompamyRTADepositonsas, as applicable, The Matice
of the AGM and Annual Repart will also be avadable on the Compamy's website af
wihw.yaap.in and on thewebsile of the Siock Exchange al www.nsaindiz.com.
The Company is pleased (o provide the facility of remole a-valtng io the members of the
Company o cast their vobes electronically oncall the resolutions set forth in the Notice
convening the sakd Meeting. The remote e-voling will commense on Saturday, September
28, 2026, a1 5:00 AM. (I5T) and shall end on Monday, Jeptember 28, 2026, at 500 FPM
(15T} and thereafier shall not be allowed. The fachity of e-voling will also be made avadable
at the AGM and members atiending the AGM through VEIOAYM, who have nol cast their
vole by remote eaoling, will be able to vobe at the AGY, The Comgany has avalad the
servicas of Mational Securities Depository Limited (NSDL} to provide facility of remote e-
widing/e-voling at AGM, The cul-off dats far determining the eligibility of Members o vola s
Fraday, Septembear 22, 2025,
Membsars of the Company wha have not regislerediupdated thair ema addresses with the
Company/Depositories, dng requestad o sand the following documentsinformation via
ermail o RTA - MUFG Intime India Privade Limited (Formerly Link Intime India Pvl Lid.)
ymvestor helpdeski@in.mpms.mufg.com} in order fo- register updated their emeil
addresses and bo oblain usersd & password bo cast thair vole through remole e-igking o -
woling atthe AGH
1. Mameragistered in the recards of tha Company.
2. DPId & Client Id, Cliant Master Copy-or Gonsolidatad Account Statement (For shares
heldin dermat famm);
E-mad id and mobile number.
Sell-attasted scannad copias of PAN & Aadhaar.
The detalled Instructions for Jaining the AGM through audio visual means and casting
£ ol through rermaote e-voling fe-voling at the Gk are provided in e Notios of e AGM.
Members ane requested o carefully read the Molics of the AGM and, in paricular, the
ingtructions relating fo remate é-woling and e-valing during the AGM as provided in the
Motice of the AGM. In case of any difficulty or queries in connection with aftending the AGM
fhraugh VCIOAVM or casting voles through the e-vabing system, Members may réfer b the
Frequenlly Asked Cuastions ("FACS") for sharaholders and the a-valing wser maneal for
sharehokders availabie on the website of the MSDL vaww evoling nsdl.com.
Motica is atso horeby ghven that pursuant b the provisions of Section 91 of the Companies
Act, 2013 and the Rules made thereunder, the Register of Members and the Share
Transfer Books of the Company shall ramain closed from Tuesday, Seplember 22, 2026, 1o
Tuasday, Seplember 29 2026 [bath days inclusiva) far the poerpose of datermining the
aligibity of the Members enblled Lo vole by elecironic means orat tha AGA.
For YAAP DIGITAL LIMITED
(formerly known as Yaap Digital Private Limited)
Sdi-
Shivani Shivshankar Tiwari
Company Secretary & Compliance Officer
ACS No.; 54354

g L

Date :Saptamber 03, 2026
Placa: Mumbal

NIDAN LABORATORIES AND HEALTHCARE LIMITED
CIN: L33111MH2000PLC129883
Regd. Office: SY No. 294/A H. No. 18, Swapnshilpa, Behind Aarti Apartment,
Vartak Road, Virar (w) PIN: 401 303, Tel. No: +91 8975610000

A Email: cs@nidanhealthcare.co.in Website : www.nidanhealthcare.co.in

NOTICE OF THE 26" ANNUAL GENERAL MEETING, E-VOTING AND BOOK CLOSURE

NOTICE is hereby given that the 26" Annual General Meeting (‘AGM' or 'Meeting') of the

Members of NIDAN LABORATORIES AND HEALTHCARE LIMITED ('the Company") will

be held on Monday, September 28, 2026 at 11.30 AM through Video Conferencing ('VC')

facility / Other Audio Visual Means ('OAVM') ONLY, to transact the businesses setoutin the

Notice of the AGM. In accordance with the General Circular No. 20/2020 dated 05.05.2020,

and subsequent circulars clarifications ending with General Circular No. 03/2025 dated

September 22, 2025 (collectively referred to as 'MCA Circulars') and Securities and

Exchange Board of India ('SEBI') Circular dated May 12, 2020, October 7, 2023 and

October 3, 2024 the Company has sentthe Notice of the 26" AGM along with the link to the

Annual Report for FY 2025-26 through electronic mode only, to those Members whose e-

mail addresses are registered with the Company or Registrar & Transfer Agent Bigshare

Services Private Limited and Depositories. The requirement of sending physical copies

of the Notice of the AGM has been dispensed with vide MCA Circulars and the SEBI

Circular. The Integrated Annual Report 2025-26 of the Company, inter alia, containing the

Notice of the 26" AGM are available on the website of the Company at

www.nidanhealthcare.co.in and on the website of the Stock Exchange viz.

www.nseindia.com. A copy of the same is also available on the website of Central

Depository Services (India) Ltd ('CDSL') at www.evotingindia.com. Remote e-Voting: In

compliance with Section 108 of the Companies Act, 2013 ('the Act') read with Rule 20 of the

Companies (Management and Administration) Rules, 2014, as amended from time to

time, Secretarial Standards - 2 issued by the Institute of Company Secretaries of India on

General Meetings and Regulation 44 of the SEBI (Listing Obligations and Disclosure

Requirements) Regulations, 2015, the Company is providing to its Members the facility of

remote e-Voting before the AGM and during the AGM in respect of the businesses to be

transacted at the AGM and for this purpose, the Company has appointed CDSL for
facilitating voting through electronic means. The detailed instructions for remote e-Voting

are given in the Notice of the 26" AGM. Members are requested to note the following: a)

The remote e-Voting facility would be available during the following period:

Commencement of remote e-Voting From 9.00 a.m. (IST) on Friday, 25" September,

2026; End of remote e-Voting Upto 5.00 p.m. (IST) on Sunday, 27" September, 2026.

The remote e-Voting module shall be disabled by CDSL for voting thereafter and Members

will not be allowed to vote electronically beyond the said date and time; b) The voting rights

of the Members shall be in proportion to their share of the paid-up equity share capital of

the Company as on Monday, 21° September, 2026 ('Cut-Off Date'). The facility of remote e-

Voting system shall also be made available during the Meeting and the Members attending

the Meeting, who have not already cast their vote by remote e-Voting shall be able to

exercise their right during the Meeting. A person whose name is recorded in the Register of

Members / Register of Beneficial Owners as on the Cut-Off Date only shall be entitled to

avalil the facility of remote e-Voting before / during the AGM; c) Any person who acquires

equity shares of the Company and becomes a Member of the Company after dispatch of

Notice electronically of AGM but on or before the cut-off date i.e. Monday, 21* September,

2026 can follow the process for generating the Login ID and Password as provided in the

Notice of AGM, if their PAN is updated with their Depository Participants. However, such

members who have not updated their PAN with their Depository Participants, on request

their Login ID and Sequence No. will be sent separately by electronic means for generation

of Password. If such a person is already registered with CDSL for e-voting, existing user ID

and Password can be used for casting vote. d) Members who have cast their vote on

resolution(s) by remote e-Voting prior to the AGM will also be eligible to participate at the

AGM through VC/OAVM but shall not be entitled to cast their vote on such resolution(s)

again. Registration of e-mail addresses: Members who have not yet registered their e-mail

addresses are requested to follow the process mentioned below, before 5:00 p.m. (IST) on

Monday, 21* September, 2026, for registering their e-mail addresses to receive the Notice

ofthe AGM and the Integrated Annual Report 2025-26 electronically and to receive login-id

and password for remote e-Voting:

1. For Physical shareholders- please provide necessary details like Folio No., Name of
shareholder, scanned copy of the share certificate (front and back), PAN (self attested
scanned copy of PAN card), AADHAR (self attested scanned copy of Aadhar Card) by email
to Company's RTA Bigshare Services Pvt. Ltd on vinod.y@bigshareonline.com/
bhagwan@bigshareonline.com

2. For Demat shareholders -, please provide Demat account details (CDSL-16 digit
beneficiary 1D or NSDL-16 digit DPID + CLID), Name, client master or copy of
Consolidated Account statement, PAN (self attested scanned copy of PAN card),
AADHAR (self attested scanned copy of Aadhar Card) to Company's RTA Bigshare
Services Pvt. Ltd on vinod.y@bigshareonline.com/ bhagwan@bigshareonline.com

If you have any queries or issues regarding attending AGM & e-Voting from the e-Voting

System, you may refer the Frequently Asked Questions ("FAQs") and e-voting manual

available at www.evotingindia.com, under help section or write an email to

helpdesk.evoting@cdslindia.com

Book Closure: Notice is further given that pursuant to Section 91 of the Act and the Rules

framed thereunder, the Register of Members and the Share Transfer Books of the

Company will remain closed from Tuesday, 22 September, 2026 to Monday, 28"

September, 2026, (both days inclusive) for the purpose of the 26" AGM.

For NIDAN LABORATORIES AND HEALTHCARE LIMITED
Sd/-

Tejal Anil Jayakar

Executive Director & CFO

DIN: 07984686

=l

Place: Virar
Date: 02/09/2026

DATED ; 02.09.2026

o e

®® ©

©] PEE CEE COSMA SOPE LTD.

CIN: L24241UP1986PLCO08344
Regd. Office : Padamplaza, Hall No. H1-H2. First Floor, Plot No.5, Sector-168
Awas Vikas Skandra Yojna, Agra-07 (UP), Tel.: 0562-2527331/32, 2650500, 3500550
Website | www peeceecosma.com, E-mall : Info@pescescosma.com

NOTICE FOR THE ATTENTION OF MEMBERS OF THE COMPANY
J9TH ANNUAL GENERAL MEETING,
BOOK CLOSURE AND E VOTING INFORMATION

Notice = hareby given that the 38th Annual Goneral Maeting (AGM} of the Members

of tha Company will ba hald on Tussday, 20th September, 2026 al 3:00 PM at

HOTEL HOLIDAY INM, M.G. ROAD, AGRA-ZEZ002 1o ranaac] [he businesg qg

mantionad in the nolice convaning tha Maabng

in compliance wilh the relsvant circuiars, fhe Notice of AGM and 1he Anneal Report

J02%- 2008 including the Financial Statemeants for the Fingncial Year 2025-26, along

wilh the Direcior s Feporl, Ausdors Reporl and alhad documants reouimsd 1o e

attached hom o has bean eenl to those mambers whoso emall addressas ang

regisbersd with the Compary, o Deposilody Padicipanls of Regstrar and Shase

Tranaler Agant. Pryascal copins af the Mollea of Y8ih AGK and Annual Rapor bag

basr sent o all ofher membars &t fhar registened gddrass i the parmilted mode, The

Molice of me 39th AGM and Annual Report sre alao avalabde on thie Comgany's

wsbaie warw pescapchsina,com and (e webisile of the Siock Exchangs e BSE

Limitad at wanw, BEaindia com

Manner of Reglatering/updating e-mall addresses (o recelve the notice of AGM

alongeith the Annual Report and ‘or updating Bank Accounl Mancdaia for rocalpl

al Dividand

& Mambors halding shares i physicnl moda are mMquesied to updnbe thair
amall sddrassss by sanding a request lelter to the company at
infa@poocoscosma.com alongwith the Form 18R mantioning the nama,
Follo Mo, Mobile MNo., emall sddress and addross of the shareholder, bank
account dotalls, cancalled chagis leal, scannid coples of share ceriflcats{e)
(oth sided), sall-altaated PAN card and sall atteated copy of any doacument
{og. Oriving License, Eleciion ldentity Card, Passport, Andhar Card] in
support of the sddross of the sharaholdar.

& Mambom halding shanes In Demaberaksad modo sr reguesiod 10 rnr_||r.||;|r.'u||rj|1|{!-
iheir armaedl addresnss, Moblle Membars, Bank Acoounl oelalls for recelipt of
dividand, andor othar datails with iha relevani Dapogiiory Pariicipands

E Woling: Pursisied b Section 108 af the ompanes Act J01.3 and Ruila 20 &l Tha

Coampanias [ Klanagamant and Administraban ) Hules, J074 and HH-;;.JIJIIITII'I il Gl SERI|

(Listing Obilgations and Disclosdste Reguirmrmanis) Ragulations 2008, we Congany s

plaasad io provide a-vating faciity bo its Mambors anabling tham o cast thair volo for a8

e reaolubond B asl in tha Annual aneral iMaating MobLa, Ths l:.:l:||1l|:i-.;"||l'5'=,l Fuili ysied

f=yuling sardces an provided by Malional Securities Deposiory Limited (NS0L), She

Dwbabrata Deb Maih, Company Secrelary n whole-Ume Prachos of Ma R & D

Company Sacratangs, Dealhi, has baan appondad a8 the Scrulinizer for condualing

w=wting process in @ i and trmnspasest manner, The e=votling perled commencos

on Saturday, 26th September, 2026 at 9:00 am IST and ands an Monday, 28th

Seplembear, 2026 o4 5:00 pm 18T, The a-valing modubs shull be oieatbed by NSOL, for

vating tharaafor. Oncs the volis on o resaluticn & cast by ths Mamibar, ha bMombse

shiaEll nol be allowsd o chsnpa || subsaquanthy. | waling nghis of Membars shall De

g par the Mumbes of Equity shores Rald by them as g e cud=off dake wivich s 2181

Septembaer, 2028, Information and instrectans comprising mannarad vating, Inoluding

woting rormataly by mambara holding shares in dematoralized mode, phyakcal mmodes

and fod members who have noll rgebessd thair emaill ddrass has bean provided in s

noiice of AGM, &ny parson, who bacomas membar ol {he company after sending ha

notice of the 30th ACM by emall and holding shares & on the cut-off date e 21sl

Sapiembar 2026, may obiain the login 1D and passward by sanding a requast at

gvotingiBredl con. Howower it a parson is already registered with NSDL for remots

&-woilting. then sxisting ussr |0 and paesword can be used for casting wois

Membars may nole tha (1) The remole e-valing module shall ba digabled by NSOL

after the alforesaid dabe and fime for voling and once the vodn on.a ressidlon s cast by

the mambar, the membar shall not be allcwed 1o changé it subsequanily; (2] At tha
venus of AGRM, voting shall be done through ballot papers (“Ballol Paper'™) and the

Membars allanding AGK who have nol casted thir voda by Remobe E-voling shall b

antitfed to cast their vole through Ballal Papar. Membar may participats in the AGM

even after exsrcising his right fo vote through Remate E-voting but shall nol be sllowed
to vobs a3ain &l the venue af he AGM, I o Member casls vabes through Remale

E-voling and akso at the AGM, then voting done theough Remote E-voling shall prevad

and voting dons at the A0 M shall be treated as invalld

Book Closure: Pursuan o the provisian af segbion 91 of the Companies Act 2013 and

rubis machy thefe under, and Reguialion 42 of SEBI (Listing Obligatons and Disclosams

Requirements | Reguiations 2015, the Register of Members and Share Transfer

boak of the Company will remain closed from Tusaday, 22nd September 2026 to

Tuesday, 20th September, 20246 [both days inclusive) for b purpose of Dividend

and 38th  Annual Ganaral Masating 1o ba hald on Tussday, 20th Saptember, 2026

Dividend: Shareholders may nole that the Board of Dirsctors al their meeting held on

29gh May 2026, has recommended & nal dividend of Ra, - per shane, The Fing

dreichand, subiect o approval of shareholders, will be paid o the members whose
names appear in the Register of mambers a2 on the cut off dete .2 Mondey, 215t

Seplember, 2026 through varous onlims fransfes modes 1o lhe shasehokders who have

updatad their bank acoount dalals. As par SEBI circular, in casae of non updation of

FaN or Choice of nomination or conlact detaés or Mobie Mo. and Email address or

Bank Account delads or Specamen sonalure in respect of Physicsl Folics, Dividend

shall be paid ONLY through sdecironic mode w.e.f 1stApnl 2024 upon furnishing all the

aforesand detsds inentirety

Manner of registering mandate of recefving dividend electroncalby: To avoed

dekay irt receiving dividend. Membars are requasiad 1o update (hair bank delaizs wilh

their Deposilories (whene ke shares ame haeld in dematerialized mode) and with

Company IR TA -Skyline Financial Services Lid. | (where the shares are hedd in physical

mide | by sendng scanned copy of signed request letter mentioning the name,

folio no., bank account details, seif attested copy of PAM card and a cancellad
chegue leal with pre printed name of the member (firsl shareholder) of the

Company through email aninfoi@skylinerta. com or infoi@peecescasma.com

Shamholdors may nola hal the Income Tax Acl, 1981 (ACT), ag amended by ha

Finance Act, 2020, mandates that dividend pakd or distributad by & company aftes

et April. 2020 shall be taxable in the hands of the shareholders, The Company shal

thereforg be roquired (o dedust Tax al Source [TOS] at the Uma of making of e g

dividend. in prder b0 enable us o determine the applicabls TDS rates, shareholders

are requested to submit the documents In accordance with the provialans of bhe Ao by

Dith September 2026, Tha dotaded lax rates and documanis redqusted [oravalling the

applicabla tax rates ame provided in tha notica of the &G M

Shameholders halding shares in the physical form are required to convert thelr

holding in DEMAT form &8 tranafer of shares In physical form has baan

prohibited by the SEBI,

Tha andry o the maating vanua will ba regulated by Alendance Shps, which have baan

zanl along with Annual Report to the Mambers. Members are requested 1o submit 4

duly fillad i Altendance Slip o tha reglstmilion counder (o altend the AGM

If case of any quenes relaled 1o E-volsng, you rmay reled (he Fracudnily Akl

CQuastions (FAGQS) for Sharsholdaers and e-voling wser maniesl for Shareholdars

avallabls ot the download sschon of waw svoting.nadl.aam or call on boll frese .

1 800232900 or send a reguas! af evelingd@nsd| oo, of contact Me, Pallay Mhatrs,

Managar or Ms. Som Singh, Asst. Manager, Nallonal Securilies Deposilony Limded,

Trade Woid, A Wing, 4th Floor, Kemala Ml Cempound, Seanpatl Bapat bMarg,

Lipwenr Pared, NMysmbal - 400 013, al esvolinpiEnned oo n or palevidEined] eoin or

SoniSiEnsdl coon or at elephaona nos.: *87 &2 DA0ERI5LE, 9 FB0AEED whio will

also pddreas thi gridyances cannaclod wilh 1he voling by alecironic means

For & on bahalf of the Board

PEE CEE COSMA SOPE LIMITED
MAYANK JAIN

(Ersciithee Chalrman) CIN | 00112947

PLACE : AGRA

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

VINTAGE COFFEE AND BEVERAGES LIMITED

Ragd Off 20Z, Oxlord Plaza, No. 8-1-12909, 5.0. Road, Secunderabad, Telangana - SH0003
CIM: L15900TG1880PLC 161210
Contact Mo:- 3154000891 Web: www wchl coffea Email: ceilivintagacoffaein.

PUBLIC NOTICE - 46TH ANNUAL GEMERAL MEETING FOR THE FY 2025-26

This-i5 8 Infeem yea Bt tha A6th Arnual General Meeling (AGK) of Vintage Godles and
Bwrarages Limilad ("The Comgany™) will ba hald on Wednesday, 30lh September, 2028 at
1:45 PM. through 'Videa Cenfarencing ("WE®) and Other Audio-\isua! Maans "0AVMT] 1o
trensact the businass as set out in the Mobtice of the AGM. This is in complianca with the
applicable pravisions of the Companies A&cl. 2043 {'the Act) and rules made ihareunder, the
Securities and Exchangs Basrd of India {Listing Odligations and Decloaure Requirsments)
Ragulatiang, 20015 and read wilh 28 the applicable cireulars issead by tha Minzsirg of Conposale
Alairs {'MCA) and Secunlies ard Exchange Baard of India ['SEBF)

The Habge of e AGM along with Aanual Rapod of the Company will ba sent thrcugh
elecirank mode b thage shareholders of e Company, whose e-mail addresses are regishe fed
with e Company!Depasitory Padicipants 18], The requirgmén] of sending physical sopy af
tha Molice of the AGM has baen dispansed with the applicable MCA and SEB! Circufars.
Howauar, the Physical Mofice of AGM will be senl io those sharehokders who will specilicaiy
raguest far same &l cs@vintagecodles in. mentioning their 0P 10 and Client 10,
Sharebalders may note that tha Nofice of AGM along with Annual Report will 8tsa ba available
an tha website of the Company at www veblcoffea and Slock Exchanges whare the aguity
shares of the Company afe listed fe,, BSE Limitad a1 www.bseindia.com-and National Siock
Exchamge of ingig Limded al www nzelndia.com

Far Priysical shareholders piease provide necessary details Boa Fobo Mo, Mame of sharsholder,
spannad copy of the share cerlificate (front and back), PAMN (ged-atested scanned copy of
PAN card), AADHAR (sell-atlested scanned copy of Aadhaar Card) by email b Companyl
RTA email id,

Further, & lefter providing the web-Ink, including e exact path, where complels detass of
ihe Annual Reporl s avaitable $had be seal ba thase sharshobden's) who hive nod S0 regislenad
[haeir email sddrass

sharehalders whe have nol régaleredopdated thesr amdil addresses are requested 10
rggEslslupdate b same with Depository Parbcpants

Shargholders can allend and pasicipata In the AEMW thrawgh YCIOAYM faciBty anly, The
nstracion lar pamirg 1he AM and detailed procedure lor casling voie IRmaugh e~abng and
viEng af B AGH will be provaded in B nolice of the AGR, The Company & providing an &
vofing facisty thraugh Punca Sharegistry (India) Private (India Limiled ('Puria’) platiorm ta ail
its sharefolders to cast thair vofe on all resaluticns 38 sel cul in the notice of tha AGAM.
Yoting Information:

Members wil have an oppafunily ioocast ther voles remotaly an e Businesses as may be
st Teath in tha Motice convening fhe AGM lhrough e-Yeding system of Purva

The ramsale &=akng delads ans:

Ramata a-Voting Sdart date and time . Zalurday, 264h Saplember, 2026 af 3002 m [I15T)
Remote e-Woting end date and time | Tuasday. 20th Saptembsr, 2026 &t 500 pom. (1ET)

Far and on bahalf of the Board

Fer Wintage Coffes and Beverages Limited
Sdi-

BalaKrizhna Tati

Chalrman & Mzmaging Director

{DIN; B2181095)

Place: Secunderabad
Date: 02.09.2026

FORM A
PUBLIC ANNOUNCEMENT

{Lrsder Regiation & of the Insohvency and Bankruphcy Board of Indin
finsahency Resoiulion Procass for Cofsporsde Peraonst Reguiations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
SURYA BEAKERY AND CONFECTIONERY PRIVATE LIMITED

RELEVANT PARTICULARS

7 i ol il o ciokr B Bibiary ind iisotiaars T eapuns
2. | Date of neomaratian of the | 25062007

Lo SO LIS NP

3. | Aoy uncker whch e companaie ROC Ahmedabad

| et B incorporenad [/ regshanad
4. | Cowparate Idenkily Rumber [ Lirited
Lainiity dHerdifcaton Mumbear of the
| comporER chabior
B, | Address of the regitened office and
pnncipal affice (F ary) of 1ha

[ THEAIGEEANOT PICOETIET

| 39513, GHE COLONY, 077 Pacra Poiice Lines,
Akola, Yadodars - 390020, Gujral

e el
.| FEakency commencerment data in | FLO83028
7 | Estimated date of chogune of the 2T AT
TEOENDY TestdUnon pocess

| Chirag, Rajerdrahumar Shah
BBV FALOLAP- PSS, 2008 201 9,1 1837

2. | Name A regesraton mamber of the
reohency prodessonal acting as
__| b resohiicn profsonal
g, | Addve=a mnd adnai of e
| rierm resoiition professional,
a5 regdered wilh the Bodnd

| 208, Palnara) Spring, Beside Maviiman Bar,
Cpn. HOFC Bank House, Kavwangpura,
Arwrrasckalad, Guganst 3B00CA

| Emad : chicgoBigmaicom
2B, Parirara Spring, Beside kawnirman Bank
Oy HDFC Banh. Fouse, Newangpura,
snvmacad, Guamt 380000

| Enﬂ ll:_i:i.'|:n£}.|l.'|ﬁ:g|'.|.|_1i.-:;:1"|

10| Adddress and eemak i be s for
| copTesneniterios wih the
rienm resclution professional

11| Last date for subrmission of claims | 14082006
12| Qlasses of oediors, if ey, urder Po Applicsibls
| el () of Subksection {64) of Section
<1, asperizerad by the mianm
| resolution professianal b oreonis .
13| Memes of insobancy Professionals Mot Spplicabia

| ek 1o act a5 dhoresed
Rapresaniative of cedions ina class
ithmen namezs for each closs)
14| (8 Relesard Formd and [ Wialhizh: wivas bl povindowtlaadionidhim
b Detaks of authorized mpesentathes | [
| ane ek ok |

Moo s haralky BIVED that the Matienal Company Law Tribunal, Ahmadabed Couwt-2 hes
prdared the commencement of a corposate insalvwency resalution process of the Sury
Bakery and Condectionary Private Limited on 31.058. 2026,
The freditars of 5IJr!.IE EEH-Er"'_.-’ and EI:II'ITEIl'Iil:II'I-E-:'}' Privatle Lissitad, are |'H':!-E|‘:|:|' called wedan
to submit thair claims with proof on or before 14,08, 2036 to the mterim reschution
|.'||':.|I'1".'-53i|:-|'-3! Bl tha-address menlsned EEEllr'lﬁ-'. antry Ma, 10,
The financial craditom shall submif thair claims with praal by elesranic mesns anhe sl
oinar craditors may submdd tha claims with I:Ir-.'!l:lf N parson, by postor iy alectnonic means.
A Tinancal creditor DE'EII'IE-I"S L& class, @5 listed a;;,alnst the entry Mo 12, 2hadl indhcabe
its choece af authorised reprisentative from anong the thres insohency professiannis
liskesd BEAINST £NITYy Mo L5 0 act as suthorised representative of the class im Foem - Kot
Apiphicable,
Submission of false armislesding proofs of claim shall attract penalties,
Date: 03,09, 2026 Bd/-
Place: ARmedabad Chirag Rajendrabiumar Shah
Interim Resolution Professional of
Surya Bakery and Confectionery Private Limited
IBELAPABOL A IPPOL1E9 /201899 11837
AFA Mo, ARL/ 11837 /02/311225/ 108686 Valid Upto: 31t Decamber, 2026

epaper.financialexpress.com

VIPUL ORGANICS LIMITED

(CIN: L24110MH1972PLC015857)

Regd. Off.: 102, Andheri Industrial Estate, Off. Veera Desai Road, Andheri (West), Mumbai - 400053
Corp. Off.: B 603-A, Kaledonia, Sahar Road, Off. W.E. Highway, Andheri (East), Mumbai - 400069
Telephone no. 022-66139999, Fax no. 022- 66139977/75
Email Id: info@vipulorganics.com, Website: www.vipulorganics.com

NOTICE OF 54™ ANNUAL GENERAL MEETING OF VIPUL ORGANICS LIMITED
NOTICE is hereby given that, the 54" Annual General Meeting (AGM') of the Members of
Vipul Organics Limited (‘Company’) will be held on Wednesday, 30" September, 2026 at
03.30 p.m. (IST) through Video Conferencing ('VC') / Other Audio-Visual Means ('OAVM') in
compliance with the provisions of the Companies Act, 2013 (‘Act) and Rules made thereunder
and the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 read
with all applicable circulars issued by the Ministry of Corporate Affairs (MCA') and the
Securities and Exchange Board of India ('SEBI') without physical presence of the Members
atacommon venue to transact the business as set outin the Notice of the 54" AGM.

In accordance with the applicable MCA and SEBI Circulars, the Notice of the 54" AGM
along with the Annual Report for the Financial Year 2025-26 will be sent through electronic
mode only to those Members, whose e-mail addresses are registered with the Company /
Registrar and Share Transfer Agents ('RTA") / Depository Participants and a letter will be
sent to those shareholders whose e-mail addresses are not registered. The requirement of
sending physical copies of the Annual Report has been dispensed with vide said MCAand
SEBI Circulars. Members can join and participate in the 54" AGM through VC/OAVM
facility only. The instructions for joining the 54" AGM and the manner of participation in the
remote e-voting or casting vote through e-voting system during the 54" AGM are provided
inthe Notice ofthe 54" AGM.

The Members attending the meeting through VC/OAVM facility shall be counted for the
purpose of reckoning the quorum under Section 103 of the Companies Act, 2013. The
Notice of the 54" AGM along with Annual Report will also be available on the Company's
website viz. www.vipulorganics.com, website of Central Depository Services (India)
Limited ("CDSL") viz. www.evotingindia.com and on website of Stock Exchanges i.e. BSE
Limited at www.bseindia.com.

The Company has fixed Wednesday, 23 September, 2026 as 'Cut-off date' for
determining entitiement of members for attending the 54" AGM, e-voting and payment of
final dividend for the financial year ended 31*March, 2026, if approved at the 54" AGM.
Members may note that as per the income tax Act, 1961, as amended by Finance Act,
2020, dividend paid after 1" April, 2020 shall be taxable in the hands of the Members and
the Company shall be required to deduct the tax at source (TDS) at the prescribed rates from
the Dividend. The TDS rates would vary depending on the residential status of the Members
and the documents submitted by them within the time and accepted by the Company.

In case the Company is unable to pay the dividend to any shareholder through electronic
mode due to non-availability of the details of the bank accounts, the Company shall
dispatch the dividend warrant/ demand draft by post/ courier.

In order to register / update their email address, the members holding shares in demat form
are requested to register / update the same with their respective Depository Participant(s)
and members holding shares in physical form are requested to furnish the same to the
Company's RTA i.e. Bigshare Service Private Limited. The detailed procedure for
registration/ updation of e-mail address, Mobile Number and Bank Account details is provided in
the Notice of the 54" AGM, which is being also made available on website of the Company.
The members will have an opportunity to cast their vote remotely and during the 54" AGM
on the business as set forth in the Notice of the 54" AGM through the electronic voting
system. The manner of remote e-voting and e-voting during the 54" AGM are provided in
the Notice ofthe 54" AGM.

All grievances connected with the facility for voting by electronic means may be addressed
to Mr. Rakesh Dalvi, Sr. Manager, (CDSL) Central Depository Services (India) Limited, A
Wing, 25" Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower
Parel (East), Mumbai-400013 or send an email to helpdesk.evoting@cdslindia.com or call
on 022-23058542/43 or at call toll free no. 1800 21 09911.

For VIPUL ORGANICS LIMITED

Sd/-

Place: Mumbai Vipul Shah

Date: 3" September, 2026 Managing Director
Ahmedabad

e e
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TATA
TATA POWER

(Corporate Contracts Department)
Sahar Receiving Station, Near Hotel Leela, Andheri (E), Mumbai 400 059, Maharashtra, India
(Board Line: 022-67173188) CIN: L28920MH1919PLC000567

NOTICE INVITING EXPRESSION OF INTEREST

The Tata Power Company Limited hereby invites Expression of
Interest from eligible parties for

"Supply, Installation, Testing and Commissioning of VRF
Air Conditioning System at Second Floor Office, Station A
Building, Trombay Thermal Power Station, Chembur, Mumbai
(Tender Ref. No.: CC27PMR014)"

For details of pre-qualification requirements, purchasing of tender
document, bid security, etc., please visit Tender section of our
website (URL: https://www.tatapower.com/tender/tenders-listing).
Eligible parties willing to participate may submit their expression of
interest along with the tender fee on or before 12" September 2026.
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LEE & NEE SOFTWARES (EXPORTS) LIMITED
CIN: L70102WB1988PLC045587
Regd Office: 14B, Camac Street, Kolkata - 700017 (W.B.)

Email id: info@Insel.com Website: www.Insel.com
Phone : 033-40650374 Fax : 033-40650378
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NOTICE is hereby given that pursuant to SEBI Circular No. SEBI/HO/38/13/11(2)/
2026-MIRSD-POD/1/370/2026 dated 30TH JANUARY,2026, a request has been
received by the Company from JETHI ARJUN LAKUM residing at
304/A,SYMPHONY CHS, OLD RAVIRAJ COMPLEX, JESAL PARK, BHAYANDER
(E) THANE- 401105 to transfer the below mentioned securities held in the name(s)
of the security holder(s) as detailed below, to her name. These securities were
claimed to have been purchased by him and could not be transferred in her favour.
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Folio Name of the Security Type | No. of Distinctive Nos.
No. Holders & Address | & Face Value [Securities| From To
J02922 [ JANKI CAHNDWANI Equity 100 2349701 |2349800

Plot No.1004/1, Face Value
Sector No. 2D Rs.10/- each.
Gandhinagar- 382002
M03747| MALTI G LALA Equity 100 3039901 |3040000
SWAPANIL Face Value
Plot No. 486/1, Rs.10/- each.
Sector-8(B),
Near CH2
Gandhinagar-382002
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Any person who has a claim in respect of the abovementioned securities, should
lodge such claim with the Company at its Registered Office within
30 days from this date along with appropriate documentary evidence thereof in
support of such claim, else the Company will proceed to transfer the securities
in favour of JETHI ARJUN LAKUM, without any further intimation.

For LEE & NEE SOFTWARES (EXPORTS) LTD.
Place: Kolkata Sd/-
Dated : 3.9.2026

Company Secretary
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